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- 

No,  

4: 
,jespondent(S) 

Advocates for the applicant(s) 

Advlocates for the Responden 

Office Notes 	 Date I 	 Courts' Orders 

I 	' 	I 

'22.8.96' - 	Mr. 	J.L.Sarkar 	for 	ti-i 
applicant. 

 
Th, 	

Mr. S.Ali, Sr. C.G.S.C. for th 

	

is 	 respondents. 
Dim ihj 

• C, p . 	
"' tim e 	, 	 Heard Mr. Sarkar for admissior 

	

Vjf 
" 	 He alleges mala fide in the transfE 

• 	
, 	order of the applicant from Imphal t 

Dated 
• 	

-• 4... 	 IB, Headquarters, New Delhi. Perus.E 

the contents of the application ar 

	

art 	 the relief sought. Application 

admitted. 	Issue notice on U 

respondents 	by registered 	post 
I 	 I 

Written statement within six weeks•' 

I 	 List for written statement 

, further order on 27.9.96. 

Issue notice on the responde. 

to show cause as to why the mt 

relief as prayed should not 

granted. 

- 	 ' 	List for order on inter 

12 	- 	relief prayer on 27.9.96. It has beE 

t 	' submitted by Mr. Sarkar that ti- - 

	

leg 

	 applicant has not been released c 
fl 	Q 2 /V 	 '  

transfer till date. Pending thspos 

• 	of show cause on interim prayei ti-i 
• 	 respondents are directed to keep I- 

g 	 - 	- 	
abeyance the Order No. 4/C6//96(2) 

• - 	 • 	 ' 2023-2100 dated 25.3.1996 Anneur 

to le0.A. so far as it relates to ti- 

	

/ebJIV'o 	 ' 	 Copy of the order be suppliE 

• 	 • 	j 	 on both the counsel of the partiés., 

• 	 Member 

• trd 	 - 

da 
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Learned counsel Mr j.L. 

the applicant. Mr S. All, learned Sr. u..s.u. 

for the respondents prays for one months time 

to file written statement. 

List for written statement and further 

on 15.11.96. 

27.9.96 

"V 

No show cause on interim relief prayer. 

Therefore, interim order will continue till 

further orders. 

Member 
nkm 

F 
I 

c'df 

74 

- 

pi-- 
cP l  

15.11.96 	 None for the applicants. Learned 

Sr. C.G.S.C. M S. All for the respondents. 

Written 	statement 	has not 

been submitted.' List Jor written statement 

and further orders on 16.12.96. 
I 

Member 

nkm 
0AJ' 

ft- 

18.12.96 

I 	 -V 

' 

nkn, 

Learned counsel Mr N. Chanda for the 

applicant. Learned Sr. C.G.S.C. Mr S. Ali for the 

respondents. No written statement has been 
ii 

submitted. 

List for written statement and further 

orders on 9.1.1997. 

Me 

11 

9-1.97 	Mr J.L.sarkar for the applicant. Mr 

	

._----. 	J- 	 S.Mi,Sr.c.G.s.c for the respondents seeks 

	

,J pa 	 ci 
four weeks time to file written statement* 

k rrLO 	 S 	List for written statement and further 
IV 

	

/ 	 S 	orders on 5.2.1997. 

Member 
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55 

5.2.97 	• Mr. J.L4sarkar for the applicant. 

! Mr S.Ali,Sr.C.G.S.0 for the respondents 

written statement has not been 

-. .... 	 submitted. 
S 	

List on 26.2.97 for written stateS 

merit and further orders. 

.Yii."q 	. 	.. 	• 

.'-S-- .-.  
Member 

- 	-. 	 -, 

	

• •. - 26.297- - 	 None present. Written statement has not 

• 	 • 	 been submitted. 

List for written statement and further 

L fr 3 	4 4 	 orders on 19.3.97.  

) 	

/ 	

•:. .. 	- 	. 	-.5 	4e'M 

npk 

	

19-3-97 	Mr.M,Cbnda for the applicant. 

MrS.2fli, Sr.C.G.S.C. for the respondents 

As prayed by Mr.S.A1i,list for written 

statement and further order on 9.4.97. 

M M4-e- -r-  - 
Im 

9.4.97 
_—Sc 	 "5 	 e•; 

r AUY 

I 

el)it 2d 

&ftd 4e4-- 

Mr M.Chanda for the applicant. Mr S. 

Ali,learned Sr.C.c.S.c seeks 1 month furthe, 

time to file written statement. 

List for written statement and further 
orders on tk 14.5.1997. 

4" 
Member 
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t O.A. 171/96 

14.5.97 t'Ir M.Chanda for the applicant. Mr 

Ali,Sr.C.G.5.0 for the respondents. 

This application was submitted by the 

applicant praying for a direction to the 

- respondents to implement the provisions 

of the Office Memorandum No.20014/3/83-E.IV 

dated 14.12.1983 by poating him to a p1ae 
of his àhoice after completion of tenure 

posting in the North Eastern Region. Mr 

Chanda submits that the applicant has 

already obtained the relief as the respon- 

dents had by an order No .4/C-6/97 (2 )-2413A 

dated 17.4.97 transferred him from Imphal 

to Patna ia4d , that the Joint Assistant ]ire- 

• ctor, SIB. Government of India, Imphairhad 

• already released the applicant with effect 

from 31.5.97 vide office order No.98 dated 

7.5.97. Copies of these orders have been 

furnished by him. Mr Ali confirms the 

above position. 

In the facts and circumstances 	this 

_ 
S 	 - 

application has become infructuous and it 
• (brJ''J - 

is dismissed as infructuous. No order as 

to costs 
- 

-5---- - 	
S 

S 	 S 	Member 

) 

/ 

55 
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Particulars of the Applicant. 

Sri Gopal Prasad, 

Assistant Central Intelligence Officer, 

Grade-I/W.T. 

Subsidiary Intelligence Bureap 

4, Babu Para 

Imphal-7 95001 

Manipur. 	 ...*... applicant 

Particulars of the Respondents. 

The Union of India 

Through the Home Secretary, 

Government of India, 

Ministry of Home Affairs, 

North Block, 

New Delhi-110001. 

The Director, 

Intelligence Bureau, 

• 	Ministry of Home affairs, 

Government of India, North Block, 

New De].hi-110001. 

The Assistant Director, 

Subsidiary Intelligence Bureau 

4, Babupara 

Imphal-795001 

Manipur 	 . .... .Reondent 
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3. 	Particulars for which this Application is made. 

This application is made against the order of 

transfer and posting of the applicant issued under 

Office Order No. 4/C6/96(2)-2023..2100 dated 25.3.96 

whereby the applicant is transferred and posted from 

the Office of the Assistant Director, Subsidiary Intelli-

gence Bureau (in short SIB) Imphal to the office of the 

Intelligence Bureau, Headquarter, New Delhi and also for 

a prayer for transfer and posting at choice station on 

completion of 13 years service in North Eastern Region 

fr Patna in terms of his option sumitted in the month 

of December 1995. Alternatively to retain him in the 

present place of posting at Imphal till consideration of 

his choice station of posting i.e.t Patna and for 

setting aside of the impugned transfer and posting order 

dated 25.3.96 in respect of the applicant and also againt 

the impugned Memorandum issued under letter No, 4/PP(39)/ 

92-781 dated 5.8.96, 

Limitation 

The applicant declares that the application is  

made w&thin the limitation prescribed in Section 21 of 

the Administrative Tribunals Act, 1985. 

Jurisdiction 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the Hon'ble 

Tribunal. 

el-641,  =111 
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6. 	Facts of the case 

6.1 	That the applicant is a citizen of India as 

such he  is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

• 6.2 	That the applicant was initially appointed as 

Assistant Central Intelligence Officer, Grade II 

(Wireless Telephone) and posted at Dibang Valley at 	V 

NEFA in Arunachal Pradesh on completion of his training 

in Madhya Pradesh In the year 1970. The following 

particulars of the detailed transfer and posting of 

the applicant are furnished hereunder during his 27 
V 

	

	
years of service under the Government of India, Ministry 

of Home Affairs. 

Sl.No. 	Place of Posting 	 Year/Duration V 

V 	 1 Dibang Valley, NEFA 1970-71 

V 	2 Dibrugarh 	V  
1971-72 	V 

3 Lohit Valley(Chaglagaon) 1972-74 

4 Lucknow 1974-76 (Aug.) 

• 	 5. Lapthal (u.P. Border) 1976-77 

6. Joshimath (U.P.Borddr) V 	
1977-78 

7, Patna 1978-79 

8 9  Dhanbad 1979-81 

9. Aizawl 1981-82 

10, New Delhi 1982-83 

11. 	• Shillong 1983-92 

• 	120 	• Imphal 	•. 1992-till date. 

4d 
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The above transfer and posting orders were issued 

from time to time and the present applicant being a 

disciplined officer of the Government of India had 

carried out the same. It would be further evident 

from the above transfer and posting that the applicant 

2xZhexm most of the period in his service career has 

spent in the hard station. 

6.3 	That the applicant present serving in the cadre 

of Assistant Central Intelligence Officer Grade I (wire-

less Telephone) in the Office of the Assistant Director, 

Subsidiary Intelligence Bureay, 4 Babu para, Imphal 

since 1992. The wife of the applicant Smt. Madhuri 

Gupta is also a Government employee serving as Teacher 

L in the Navodaya Vidyalaya 12 kilometres away_from_Imphal. 

The applicant has got two Sons namely, S/Shri Abhishek 

Gupta and hjnav Gupta. The eldest son Sri Abhishek 

Gupta is now staying alone at Patna for the purpose of 

his education and no one is there at Patna to look after 

him and the 2nd son Sri Abhinavo Gupta is staying at 

Bhupal in Bachelor of Engineering Course. The applicant 

had already spent more than 13 years of service in the 

North Eastern Region at a stretch, out of 13 years he 

had spent 9 years at Shillong and thereafter he was 

transferred and posted at Imphal under the office of the 

Assistant Director, Subsidiary Intelligence Bureau in 

the year 1992 and thereafter continuously working there 

under the Assistant Director  till date. 
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6,4 	That in the month of December 1995, Intelligence 

Bureau, Headquarter, New Delhi called for option for 

the puzpsse of transfer and posting of the officers 

serving in different regions under the Government, 

SIB, Ministry of Hgme Affairs. The applicant accordingly 

submitted his option for choice Station posting at Patna. 

The same was duly forwarded by the Assistant Director, 

SIB, IMPHL, to the Intelligence Bureau, Headquarter, 

New Delhi. Be it stated that the applicant being an 

intelligence officer of the department of Intelligence 

Bureau saddèd with All India Transfer Liability, 

	

6.5 	That Government of India, Ministry of Finance under 

Memorandum No, 20014//3/83-E,IV dated 14.12.1983 issued 

certain improvement/facilities for the officers serving 

North Eastern Region having All India Transfer Liability 

whereby the officers who have completed 10 years of 

service are entitled to choice. station of posting on - 

completion of 2 years of tenure in the North Eastern 

Region and the officers . who k= who have completed less 

than tO years of service are also entitled for choice 

station posting on completion of 3 years of tenure posting 

in the North eastern Region. The relevant portion of 

the Office Memorandum No, 20014/3/83,E.Iv dated 14.12.83 

is quoted below : 

° (i) Tenure of postinq/deputatjon : 

There will be a fixed tenure of posting of 

3 years at a time for officers with service 

of 10 years or less and of 2 years at a time 



-7- 

for officers with more than 10 years of 

service. Periods of leave, training, etc, in 

excess of 15 days per year will be excluded in 

counting the tenure period of 2/3 years.Officers, 

on completion of the fixed tenure of service 

mentioned above, may be considered for posting 

to a station of their choice as far as possible, 

The period of deputation of the Central Govern-

ment employees to the States/Union Territories 

of the North Eastern Region will generally be 

for 3 years which can be extended in exceptional 

cases in exigencies of public service as well as 

when the employees concerned is prepared to stay 

longer. The admissible deputation allowance Wil 

also continue to be paid during the period of 

deputation so extended." 

From the above Office Memorandum it is quite clear that 

the applicant who is serving North Eastern Region since 

1983 and is saddled with All India Transfer Liability 

is entitled to be posted at his choice Btatjon. Accordingly 

the applicant in terms of the above Office Memorandum 

are entitled to get priority for postingX at Patna as 

in terms of the option invited by the Intelligence Bureau 

Headquarter, New Delhi and thereby he has acquaired a 

valuable right by serving 13 years at a stretch since 

1983in the North Eastern Region. 
0 

6.6 0 	Most surprisingly the applicant has received the 

transfer and posting Order issued by the Intelligence 
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Bureau, Headquarter, Ministry of Home Affairs, New 

Delhi vide Officer No. No. 4/6/96(2)-2023-2100 dated 

25.3.96 whereby the applicant is sought to be transferred 

and posted from the office of the Assistant Director, 

Imphal to the office of the lB Headquarter, New Delhi. His 

name is figured in the transferand posting Order dated 

25.3.96 at serial No. 14. But surprisingly in the said 

transfer and posting order dated 25.3.96 two other officers 

namely 8/Shri C.P.Sing,p • q •  Mlstry who were also serving 

in the North Eastern Region have been transferred to 

Patna, SIB, from SIB, Kohima and Guwahati respectively. 

In this connection it may be stated that these two officers 

who .ee serving in the same rank as Assistant Central 

Intelligence Officer, Grade I(W/T) who were junior to 

the present applicant and kere serving in the North Eastern 

Region about 6 years and 8 years respectively whereas 

the present applicant has been serving for last 13 years 

in the North Eastern Region but the option submitted by 

the present applicant is not considered by the Headquarter, 

Intelligence Bureau, New Delhi whereas Shri C.P.Singh and 

Shri P.N. Mistry who were hailed from Bihar, their option 

for their home state were submitted and the same has been 

considered by the Intelligence Bureau, Headquarter and 

thereby the authorites have acted mala fide and also 

violated the transfer and posting guidelines issued by 

the Government of India, Ministry of Finance, New Delhi. 

Be it stated that all transfers and postings of the officers 

serving in the cadre of Assistant Central Intelligence 
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Officer Grade I (WT) are being considered by the then 

Director, ShriD.C. Patha. Intelligence Bureau, 

Headquarter, New Delhi. 

&XXXXXXXhXyeUX 

A copy of the Transfer Order dated 25.3.96 
hereto 

is annexed/and the same is marked as Annexure-2. 

6.7 	That your applicant immediately on receipt 

of the transfer order dated 25.3.96 submitted a 

representation to the Directo4 Intelligence Bureau, 

New Delhi wherein the applicant had sought an interview 

with the then Director, Sri D.C. Pathak for cancellation 

of his transfer and posting order issued on 25.3.96. 

The office of the Assistant Director, SIB, Imphal 

intimated the applicant vide Office Office Memorandum 

No. 3/EST/TP/96 (3) -650 dated 4.7 • 96 whereby it is 

intimated to the applicant that the lB Headquarter, 

New Delhi permitted the applicant for appearing before 

the Director, Intelligence Bureau in 	brcxt9 

Darbar at New Delhi on 11 • 7.96 (Thursday), accordingly 

the applicant appeared before the then Director D.C. 

Pathak on the stipulated date and time i.e. on 11 • 7.96 

where the applicant requested the Hon ble Director the 

then Sri Pathak for cancellation of the transfer and 

posting order dated 25.3.96 on the ground that he has 

got certain personal difficulties as the eldest son 

Shri Abhishek Gupta  is now studying at Patna.Por the 

purppse of his education there is none, to look after 

him and also on the ground he is entitled for choice 

station posting in terms of the Office Memorandum 

dat. 14.12.83 issued by the Ministry of Finance, Govt. 
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of India and on the ground that he has completed more 

that 13 years ofservice in the North Eastern Region 

and it is also submitted by the applicant before the 

Director that if it is not possible to reconsider his 

transfer and posting at Patna in that event he may be 

allowed to retain in the present place of posting ie. 

Imphal till reconsideration of his posting at Patna 

as his wife is also a Government employee serving in 

Navodaya Vidyalaya near Imphal. It is also brought to 

the notice of the Director, Sri D.C.Pathak that the 

applicant is required to construct a houe at Patna 

since 8 years of of service only is left with the 

applicant. It is also brought to the notice of the then 

Director that juniors of the applicant namely Shri C.P. 

Singh and Shri P.N.Nistry who are junior to the applicant 

serving North Eastern Region only for a period of 6 years 

and 8 years respectively but their cases has been 

considered Directorate in terms of their options for 

choice station posting whereas the applicant being a 

longest stayee in the North Eastern Region his case 

is not considered for choice station posting i.e. Patna. 

The applicant also pointed that how Shri C.P.Singh who 

is junior of the applicant was posted at Patna 3-4 

occasions during this service career. 

The applicant very humbly submitted before the 

Director for reconsideration of his transfer and posting 

for Patna and it is also requested that in the event if 
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the case of the applicant cannot be considered for Patna 

at this stage he may be retained to his present place of 

Posting at Implal on the extreme compassionate ground 

because his wife is serving near Imphai, 
in Navadoya Vidyalaya and she is also a Governnient employee. 

But the then Director Shri D.C.Pathak did not agree to 

reconsider his transfer and Posting at Patna and also not 

agreed to allow him to retain in the present place of 
posting i.e. Imphal and in clear violation of rules and 

regulation the then Director, 8ri D.C. Pathak intimated 

formally by the Office Memorandum issued under letter 

No. 4/P(39)/92...781 dated 5.8.96 through Assistant Director 

Imphal to the applicant with reference to his audience 

that Director, 	
New Delhi on 11.7.96 

at I.B. Headquarter, New Delhi did not accept the plea 

and observed that the applicant should join at I.B. Head-

quarter, New Delhi as there was no case for any change. 

The rejection of his audience the Director of Intelligence 

Bureau is in total disregard of the Goverent Policy for 

transfer and posting of the off icers saddled with All 
India 

Transfer liability serving in North Eastern Region. Moreover 

the applicant being a longest stayees in the North Eastern  
Region ought to have given preference for choice station 

Posting in terms of the Office Memorandum dated 14.12.83 
issued 

by the Ministry of finance.. It is reliably learnt 
that 8hri C.P. 5ingh and Sri. P.N. Mistry who have served 
only 6-8 yers in the North Eastern Region were favoured by 

the then Director Sri D.C. Pathak. Therefore the transfer 

and posting order of the atp1jcant issued under impugned 
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order dated 25.3.96 is arbitra,xre whimsical and 

contrary to the policy guideline issued by the Government 

of India from time to time and the same is issued that 

a clear intention to favour Shri C.P. 5ingh and Sri P.N. 
Mistry therefore the zz impugned order of transfer and 
posting issued under letter dated 25.3.96 in respect of 

the applicant is liable to be set aside and quashed. 

6.8 	
That your applicant further begs to state that 

although that he had received the Office Memorandum  

dated 5.8.96 on that day itself till date he has not been 

released from duty and the applicant is still serving 

under the office of the Assistant Director, SIB, Imphal 

but apprehending tht the Assistant Director may re'ieve 

him at any mo*erzt in terms of the impugned transfer and 

Posting order dated 25.3.96. Therefore interference of 

the Hon'b].e Tribunal is very much required for staying 

the operation of inpugned transfer and posting order 

dated 25,3.96 in respect of the present applicant tiii 

final disposal of the Original Application. 

6.9 	
That your applicant further begs to state that 

one Shri P.C. Sahay, Assistant Central Intelligence Officer 

Grade I(WT) who is serving at Gangtolc also accommodated 
at Patna, SIB, w)w on his request although he was transferred 
and posted to IB, Headquare, New Delhi vide Transfer and 

Posting order 25.3,96 whose name is figured at serial No. 4. 

Therefore the action of the then Director as regard the 

transfer and Posting seems to be very arbitrary, illegal and 

unfair and all transfers and Postings of the officers mentioned 
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above has been considered and accommodated as per 

choice of Sri D.C.Pathak the then Director without 

following the policy guidelines laiddown by the Govt. 

of India in the matter of transfer and posting in respect 

of the officer saddled with All India Transfer Liability 

and the then Director acted malafide in the transfer and 

posting of the present applicant and also did not agree 

to reconsider even when the applicant pointed out the 

guidelines of the transfer policy of the Govt. of India 

as well as also intimated the then Director that he is 

serving for last 13 years in the North Eastern Region 

and being a longest stayee off ieer in the North Eastern 

Region entitled to be posted at choice station at Patna 

In terms of the Office Memorandum dated 14.12.83 and also 

pointed out that other two junior officers namely S/Shri 

C.P.Singh and P.N.Mistry who are considered for their 

choice station at Patna had served the North Eastern 

Region only for a period of 6-8 years respectively. 

But even then the then Director did not agree to reconsider 

the case of the present applicant. Be it stated that it 

is also pointed out before the Director that the wife of 

the present applicant is a Government serving near Ihal 

in the Navodaya Vidyalaya and if the transfer and posting 
be considered 

of the applicant cannot koxxtayRd at this stage for Patna 

he may be allowed to retain in the present place of post-

ing i.e. Imphal but the same also rejected by the then 

Director, Sri D.C.Pathak, IB, Headquarter, New Delhi. 

=4 1-1 
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Therefore the impugned order of transfer issued under 

letter dated 2 5.3.96 and the impugned Memorandum 

dated 5.8.96 are liable to be set aside and quashed 

under the facts and circumstances stated above, 

That your applicant begs to state that one 

Sri Ranjit Singh, Assistant Central Zntelligence Officer 

Grade 1 (WT) is present serving at Patna in the office 

of the Joint Director and he has completed 3 years plain 

tenure posting including Delhi and Patna and now liable 

to be transferred and posted to hard station as per 

practice exists in the department of Intelligence Bureau. 

But the said Shri Ranjit Singh able to manage the 

authorities to retain in his home town posting at Patna. 

In this connection it may further be stated that there 

are altogether 8 officers serving in the cadre of Assistant 

Central Intelligence Officer Grade I (WT) under the Joint 

Director, siL Patna, All of them hail from the state of 

Bihat but the applicant who is serving in the hard station 

in the NER even then his case is not considered in terms of 

government policy of transfer and posting. Therefore the 

impugned order of transfer and posting dated 25.3.96 is 

liable to be set aside and quashed, 

6.10.. 	That your applicant begs to state that the 

higher authorities being model employer liable to adopt 

fair policy in the matter of transfer and posting of the 

subordinate officers, but in the instant case it appears 

that the authorities have extended undue favour to S/Shrj 

C.P.Singh, P.N.Mistry, Ranjit 3ingh,P.C,Sahajn depriving 

12MI,  1  =*4--441-  W-Nis, 
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the due and legitimate claim of choice station posting 

of the applicant. 

6.11. 	That the applicant finding no other alternative 

approaching the Hon'ble Tribunal for protection of his 

rights and interests by 4iiing this Original Application. 

6.12. 	That this application is made bona fide and for 

the cause of justice. 

7. 	Reliefs sought for : 

Under the facts and circumstances the applicant 

prays for the following reliefs : 

That the impugned order of transfer and posting 

issued under letter No.4/C6/96 (2)-2023-2 100 

dated 25.3.96 (Annexure- ) whereby the applicant 

is transferred and posted from Subsidiary Intelli-

gence Bureau, Imphal to MYAbK*dlz Intelligence 

Bureau, Headquarter, New Delhi be xt"ad set 

aside and quashed in respect of the applicant. 

That the impugned Mernorandwn issued under letter 

No.4/PF(39)/92-781 dated 5.8.96 (Annexure-4) 

be set aside and quashed. 

That the respondents be directed to transfer 

the applicant at his choice station at Patna 

in the light of his option and also in terms of 

Office Memorandum dated 14.12.93 issued by the 

Government of India, Ministry of finance, New 

Delhi, or 
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that the respondents be directed to retain the 

applicant in the present place of posting at 

Imphal under the Assistant Director, Subsidiary 

Intelligence Bureau, Imphal in the same dapacity 

till his posting on transfer to Patna in terms 

of his option and also in terms transfer and 

posting guidelines issued under Office Memorandum  

dated 14.12.1983 by the l4inistry of Finance. 

To pass any other order or.orders ad deemed fit 

and proper under the facts and circumstances 

stated in this application. 

The above reliefs are prayed thn the following amongst 
other - 

 - 

 

GROUNDS_ 

For that the applicant has served more than 13 

years of service with effect from 1983 in the 

North Eastern Region. 

For that the applicant qcquired a legal and valu-

able right in terms of the Officer Memorandum  
No. 20014/3/83_E.IV dated 14.12.1983 for choice 

station posting. 

For that juniors of the applicant S/Shri C.P.Singh 

P.N.Mistry who have served only 6-8 years respect 

ivèly in the North Eastern Region have been consi- 

dered for choice station Posting at Patna in terms 
of their Options, 
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4, For that Shri P.C. Sahai who is also transferred 

and posted from SIB, Gangtok to Intelligence 

Bureau, Headquarter, New Delhi by the same 

impugned transfer order dated 25.3.96 also 

reconsidered for his choice station of posting 

i.e. at Patna. 

For that Sri R. Singh posted present at Patna 

has already completed 3 years of.posting at 

plain areas including his posting at Delhi 

but able to manage the authorities to continue 

at his home town i.e. at Patna. 

For that the wife of the applicant Smt. Madhuri 

Gupta is a Goverent employee and serving as 

Teacher in Navodaya Vidyalaya near Imphal. 

For that no one is at Patna to look after the 

eldest son of the applicant who is studying at 

Patna for continuing his education. 

For that the applicant with regard to construct 

the house at Patna as the applicant has left 

only 8 years of service at his credit. 

For that all transfers and postings of the 

officers namely S/Shri C.P. 5ingh, P.N.Mistry, 

R. Singh, P.C.,Sabai are considered for choice 

station posting with undue favour. 

100 For that the transfer and posting order is issued 

in total violation of the transfer and posting 

guidelines issued under Officer Memorandam issued 

by the Ministry of Finance dated 14.12.1983. 
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For that the authorities acted in mala fide 

in the matter of transfer and posting of t he 

applicant issued under officer order dated 

25. 3. 1996. 

For that the Memorandum dated 5.8.96 issued 

by the then Director Shri D.C. Pathak without 

application of mind and without taking into 

consideration the guidelines of transfer and 

posting issued by the Ministry of Finance, 

dated 14.12,1983, 

130 For that the applicant is a longest stayee 

officer serving in the North Eastern Region 

is entitled to be pos ted at his choice station 

of posting. 

8. Interim relief prayed for : 

During the penderice1of this application the applicant 

prayaj for the following interim reliefs : 

1. That the impugned order issued under letter 

No, 4/C6/96 (2) -2023-2100 dated 25,3 • 96(Annexure_Z) 

be stayed in tespect of the applicant and further 

be pleased to direct the respondents not to 

relieve the applicant till final disposal of 

the original application. 

The above reliefs are prayed on the grounds explained 

in paragraph 7 of this application. 

Y!~ A 
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That the applicanti declares that there is no 

remedy under any rule and the Hon blé Tribunal is the 

only remedy. 

That the applicant states that there is no any 

other forum save and except filing this application 

before this Hon'ble Tribunal, 

10. 	Details of Indian Postal Order 

No, ofI,P.O. 

Date of Issue 

Iêáed from 	 : G.P.O., Guwahati 

Payable at 	 : G.P.O., Guwahati 

ii. 	Details ofIndex 

An Index containing the details of documents is 

enclosed. 

12. 	List of enclosures : 

As per Index, 
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VERIFICATION 
- - - -------- - 

I,Sri Gopa]. Prasad, son of  

aged about 50 years working as Asstt. Central 

Intelligence Officer, Gr. I/WT in the office of the 

Asst. Director, SIB, Iinphal, applicant in this 

application do hereby solemnly affirm and declare 

after going through the application that the statements 

made in% this application are true to my knowledge 

and belief and I have not suppressed any material 

facts. 

I, sign this verification on this the 21st day 

of August, 1996 at Guwahati. 

4A1'k̂4A-k 
CF 

Signature 
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-21.'. 	 Annexure-1 

AN EXTRACT OF THE O.M. DATED 14.12.1983 ISSUED BY THE 

MINISTRY OF FINANCE, NEW DELHI. 

OFFICE MEMORANDUM 

Subject : Allowances and facilities for civilian employees 
of the Central Government serving in the States 
and Union Territories of North Eastern Region_impro-
vements thereof. 

The need for attracting and retaining the services 

of competent officers for service in the North-Easte rn  

Region comprising the States of Assam, Meghalaya, Manipur 

Nagaland, Tripura and the Union Territories of Arunachal 

Pradesh and Mizoram has been engaging the attention of t he 

Government for sometime. The Government had appointed a 

Committee under the Chairmanship of Secretary, Department of 

Pdrsonne]. & Administrative Reforms, to review the existing 

allowances and facilities admissible to the various catego-

ries of civilian Central Government employees serving this 

Region and to suggest suitable improvements, the recommenda.-

tions of the Committee have been carefully considered by the 

Government and the president is now pleased to decided as 

follows 

Tenure of pOsting/depuai0 : 

There will be a fixed tenure of Posting of 3 years at a 

time for offeres with service of 10 years or less and of 

2 years at a time for officers with more than 10 years 

of service,, Periods of leave, training, etc. in excess 

of 15 days per year will be excluded in counting the 

tenure period of 2/3 years. Officers, on completion of 

the fixed tenure of service mentioned above, may be 
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Annexure-2 (CQfltd.) 

Considered for posting to a station of their choice 

as far as possible. The period of deputation of the 

Central Government employees to the State/Union 

Terrjtorjes of the North Eastern Region will generally 

be for 3 years which can be extended in exceptional 

cases in exigencies of publice service as well as 

when the employees concerned is prepared to stay 

longer. The admissible deputation allowance will also 

Continue to be paid during the period of deputation 

so extended. 

VtA 
'A 
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kit  

The transfers ofth fo1]orjn -  ACIOs-I ('JT 	re orcered 
with lmmedjate effect. :- 

S1.No. 	Name & P13 No. 	n.o.;. 	From 	 To. 
S/Shri 

N.S. Pillal 	 23.09.45 SIB Guahati 	SIB 
• 	 102440 	 Trivac-irirum 

Bokil 	 17.12.49 SIB 5I1!quri 	SIB Bombay 
117249 

;K.C.S .Nair 	 03.07.50 SIB Tezpur. 	SIB 
116894 	 Trivandrum 

P.C.Sahay 	 20.01.46 SIB Gangtok 	18 H'Trs. 
• 	 102438 

P.N.4ishra 	. 	 07.07.49 SIB Gu.•iahati 	SlO 
101645 	 Bhubnesiar 

• 	 /C.P. Slngh 	 02.02.49 SIB (ohima 	SIP, Pana 
112720 

BJ).Bhattacharya 	2204.52 SIB Kohma 	SIB Siliquri 
115485 	 . 

OnkarSjncsh 	 08.01.45 3IBAiz;ia1 	i.t3.Hqrs. 
102 148 

S.K.Chattopadhya 	26.10.45 SIB (aIimiong 	I.$.Hqrs. 
112697 

P.f'J.Mistry 	 01.01.47 313 Guwahati 	SIB Patna 
111828 
-- 

Kewal Ram. 	 20.03.48 SIB Chan5igerh I.DHqrs. 
118794 	 - 

A.K.l3hariciari. 	 16.01.46 SIB Chandigarh SIB 
101845 	 Aizwal 

S.N.Sharma 	 01.08.51 SIB Chandiqarh SIB 
111803 	 I<ohima 

14.. .Gopal PraSad 	 30.09.46 SIB Imphat 	I.3.Hrs:. 
.36 

P'ärminer Singh 	26.01.46 3113 A mritsar - I..H-7rs. 
111797 

A,p.Uhcilla 	
• 	

20.06.48 SIB 	 • 	I. jbrs. 
110746 	• 	 • 	 Chandigsrh 

D.R. j4ahi 	 11.04.49 SIT3 	 I.B.HqrS. 
116113 	 Chandigerh 

2. 



Si No. Na ma & 913 lb. 1) 	0 	8. From To 
S/Shri 

 SJK.Noogi 01.028 •SlBflihrugarh SIT) 
111829 CaicuLLa 

 I.3.Johar 20.05.43 SiB Sririagar SIB 111256 
Chandiqarh 

 T1.K.Nayyar 18.04.47 I 	.I4jrs, SIT) TKohima 
117596 

 z .v.s .MurLhy 01.07,15 SIb) Trivaacbrum SIB 
115930 

Hyderbad 

 H,r,1.Tanda 05.11,48 I,8.Hqrs. SIB 
102405 

Chaidiqarh 

 T,B.Anand 27,07.50 SIb) Madras SIB 
111413 Port: 	Blair 

 8.N.Singh 02.11.45 I.8J1rs. SIB 
112409 

Shiliog 

 D.K.Samajdar 26.04.47 I,perg. SIB 112968 

2h. RN..Sjnha 15.01.17 SIT) 	PaLna 513 Kohima. 118273 

 J,c, 	Dharn 25.11,46 SIB SIB 117836 Bhubn'eswar TKalimrong 

 \.3.BhaLLacrya 16.07,48 SiB Calcjtt:p STE 
112851 0 S  

Acjartala 

 P.M,3undram 01.07.47 SIB SIB 
117252 VijayaaJa Sangalore 

 S.Chandragpkharan 08,11.46 SIN SIT) Imphal 
Sangalore 

 P.NSahu 05.01.49 I.13.Hqrs, SIB 
110616 G uwa ha Li 

 V. Baiachandrn 27.01,30 SIT) SIB 
11.7112 Tivand rum Shiiiong 

 D,P,Maihan 
1) 1 ç  

050.L46 I.B,Hqrs, SIN 

 Parsurarn Je 30.04.50 3113 SIB 117254 Ja m shedpur Agartala 

 P..RChauhary 08.11.45 SIB I.B.HBrs. 101333 Ja1pr 

36 .3. ;Th 	nla ri 03.01.45 I. 3.•1-r3 , SIB 
1112 3n. 

Dibrugarh 



Sl.i'o 	I"Tame 	& 	P1.3 	1o. 
- - 	 - 

D.Q.fl 
5/.Shri 

37 R.i<.nan 28.04.48 
101349 

 R.C,Arora 0105.49 11329 

 R.;.Tjkoo 27:08.41 111253 

 S.p.Jogj 29.01.49 
113304 

 M.Narayanan 15.02.48 
113766 

2. O.P.Chopr 15.06,4. 
111258 

43. Amar 	<urnar 03.06.51 
• 116978 

From 	 To 

I.jrs. Sip 
- Shillong 

SIP 
Am r It S a r 

sIP sIp J&c 
Pomb.'y Srinagcr 

ITOF I.p.- 	rrs 
Leh 

Sin 	 SIP 
Port Blair 	 rs 

SIB 	 I.P.Hrg 
Chancjigarh 

ITI3F 	. 	 SIP 
Bareilly 

The Officers shoull h rel inved on transfer 1atet by 31.05.1 .05. 

While efiecting the transfers, every effort has been mar to aCCOrnmOC 
te the regues ts/optiois exercised by the officers,, 

as far as poss ihie. No reptesen tion would, therefore, be enterta med 	let the transFrs except on extreme compass- 
ionate grouns. The SIPx/Controlith .g ff icers are, therefore, request 	

not to forward routIn repiesent tions of the officers 
against the trdnsfers and inste should relieve the officers. 
However, representations on extreme comregsjonLe grounds may 
be for nrd within one month from th dL of Issue of the orders. 	

- 71 	receiv.1 after tb du date woulrl 
not be entertajnd arid be filed straightway While foarding 
the reprsentetions the SIPx/Can troll inc Officers should kp 
in mina the ins tructions laid. down in I. i3.H -rrs ci rcular No.11/ 
o(c)/9Q(1) dt.06.Q99Q Representations in violation of these 

instructions are also liabl6 to be rejecte 

Sd/ 
(.S.Jayarm) 

Detuty Director 

Into ilipence Bureau, 
(Ministry of Home Affairs), 
Government of India 

New Do 1 
i: 



All 

 SDE 
 A 	1. Director 	Srii:cqer, 	Chiniqnrh 
 3Ds E, 	TecJ-i--Qps 	Ii Hqrs, •cviDelhi 

1.  JD S SI r 	Cl 	eS Ig;: rh, 	'ir iv,: n1 rum • 	;3oribn y, 	Pc Ln 
C 	lcute. 	Nohiin, 	Hyderobc, 	Mcr: s, 	Sh 	lTcng. 
.-?.flge .I.ore, 	Guwei-rlim, 	Luckrow, 	Jaipur 

 D3s : 	L, 	Tech-NC, 	19 HTrs, 	New Delhi 
 P1)5 SI Dx Che.cd iqarh, 	hombny, 	Ic t  ne, 	Ce lcute , 	JKohime, Jyde r:. cr 	Mares , 	, Shil. long, 	Denge lorr 	Guwehet I, 

LUcknow 	Jeipur, Tezpur , 	J&N, Amritscr , Shimli 
 ADs SIDx Siilcu:i, 	Gnqck, 	7:\fTHtSer, 	Aizewl, .Kelirn1ong, 

imh.:l , 	Dihru.jnr; 	J&K Sr ineccr • 	J&K 	Inn 	U,Vj - ;rr 
.Ohuhneswcr, 	i3cre lily, 	ITI3F Leh, 	Port 	131a ir, 	Age rtc le 

 ADs :Admn, , G 	C-li, 	Cc 	Shores, 	Tech-Shores 	Computer, 

 
Tech-Comm., 	Tech-Eqph, 	SPS-V, TP, 	HF, 	Z SOs : 	C-TI, 	CC. 	Stores, 	Cesh-II/5r Section 	(2 	c(Dpies), 
ACR, WT at ID Hqrs -, 	New Delhi 

 SOs folier 

12. Shri P,I(.4sir 	Assth/C6 	Drench 
1.3. ClO Jams hepur 

k\ç\ 

AsSjstt Director 

02 



- 

 ~; r- -, 
	

(31  

Annexure-3 

No. 3/ESt/TP/96(3)"650 
Subsidiary Intelligence Bureau 

M-Inistry Of Home Affairs>. 

Governnient of India 

Manipur 

imphal1  dated : 

MEMOR1NDUM 

Please refer to lB Hqrs., New Delhi TPM issued from 

file No. 7/96(4) -11-2145 dated 25.6.96 regarding your 

request for appearing before DIB in Darbar. 

2. 	In this conneetion you are permitted to report to 

lB Hqrs.•, New Delhi NGO-I by 1430 hours on 11.7.96 (m- 

ursday). 

for Assistant Director 

TO 

Shri Gopal Prasad. ACIO'-I/WT 

S.I.B. Imphal. 

- 
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ANNEXUREÔ 4 

NOs 4/PF (39)/92-73 

SUBSIDIARY INTELLIGENCE BURAZATJ 

(Ministry of Home Affairs) 

- Government of India 

Imphal, .Manipur. 

Dated at Imphal the 5 Aug 1996 

Memorandum 

-4 

With reference to his addience with DIB on 11.7.96 

at lB Hqrs., Shri Gopal Prasad is informed that the DIB 

did not accept his plea and observed that he should join 

lB Hqrs, as there was no case for any change. 

Sd,'- Illegible 
for Assistant Director 

To 

Shri Gopal Prasad, ACIO-I/WT 
S.I.B., Imphal 


